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IN THE COURT OF NATIONAL GREEN TRIBUNAL
DELHI
Execution Application No.15/2024
In
Original Application No.642/2023

In the matter of:

Residents Welfare Association
F-Block (West), Vikaspui ... Applicant

Versus

Horticulture Department of MCD
(West Zone) & Anr ..... Respondent(s)

Status Report in the shape of affidavit on behalf of the
Respondent/Municipal Corporation of Delhi.

I, Pijush Kumar Banerjee S/o Sh. Sunil Kumar Banerjee, aged about 55 years, Deputy
Director(Hort.), West Zone, Municipal Corporation of Delhi, on behalf of Municipal

Corporation of Delhi, do hereby solemnly affirm and state as follows:

1. That the Park Dussehra Ground was booked in the month of September 2023 for
more than 10 days for religious purpose/function which was as per the policy
dated 07.09.2012 of the Municipal Corporation of Delhi.

2. That this Hon’ble Tribunal vide order date_d 13.09.2024 has observed that the
clauses of that policy appear to be not in consonance with the orders of the

Hon’ble Supreme Court of India.

3. That a proposal in this regard for aligning policy in adherence with the directions
of Hon'ble Supreme Court of India to allow booking of parks for marriages etc.
and religious functions not more than 10 days in a month was already placed

before the Corporation, as proposed by Commissioner, erstwhile SDMC (now
MCD) vide letter no.F.33/Hort./SDMC/961/C&C dated 18/01/2022, however the

Si. No. 23/2023
Mr. UMAKANT MISHRA \2
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The copy of Resolution No.417 dated 09.03.2022 is annexed as Annexure-
R1(Colly).

. That the Horticulture Department, Municipal Corporation of Delhi will ensure strict

compliance with the order of Hon'ble Supreme Court of India that the use of
Municipal Parks shall not be permitted more than 10 days in a month for

marriages, social and religious functions.

. That in compliance with the directions passed by the Hon'ble National Green

Tribunal (NGT) vide order dated 18.10.2023 in O.A. No0.642/2023 regarding
inspection of site, an inspection of the Park Dussehra Ground was conducted by
the then Deputy Director (Horticulture), West Zone. However, he was

subsequently transferred to other zone.

. That based on the inputs received from previous Deputy Director(Hort.), West

Zone, the undersigned, being newly transferred to this zone, proposed a
departmental note in writing for forfeiture of Security Money deposited by the
event organizers on account of violations observed by the previous Deputy

Director(Horticulture), West Zone during his inspection. The copy of

departmental note is enclosed as Annexure-R2.

This proposition in the departmental note was submitted for approval of
Dy. Commissioner, West Zone so that after approval, the Security Money will be
forfeited as per MCD rules and a compliance report to this effect will be filed with
the Hon’ble NGT in compliance of order dated 18/10/2023. However, post
approval from Deputy Commissioner, during down movement of file, it did not
come to the undersigned, but instead was directly marked by Assistant
Director(Hort.) to Sh. Sheesh Pal Tomar, Section Officer(Hort.) [now retired] and
Sh. Dharam Prakash, Assistant Section Officer who did not inform the
undersigned of its status. The compliance report was required to be filed before
the Registrar General of Hon’ble NGT by e-mail on the basis of this departmental

note outlining actions_taken against the defaulting parties. The non-compliance

S1. No. 23/2023 AR\
Mr. UMAKANT MISHRA %
App. By Delhi Hight Court /=
4/07/2023 to 30/08/2025
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was neither deliberate nor intentional. The deponent shall be very careful in
future. The deponent has acted in a bona-fide manner.

7. That the compliance report was not submitted due to the aforesaid administrative
issues. A warning notice dated 18.10.2024 (ref no.DDH/MWZ/MCD/2024/159) in
this regard has been issued to the subordinate staff for exercising due caution in

future operations. The same is enclosed as Annexure-R3.

8. That it is submitted that the undersigned is not just stationed at this single zone
(West Zone) but managing the responsibilities of three other zones and
headquarters due to shortage of manpower which should ideally be managed by
five Deputy Directors(Horticulture). The copy of Assignment of Work Charge is

enclosed as Annexure-R4.

9. That with regards to the misstatement regarding the park or ground, it is
respectfully submitted that there was no deliberate intention to mislead this
Hon'ble Tribunal. The subject land is officially referred to as Park Dussehra
Ground. The nomenclature of the site led to misinterpretations, as it is frequently

referred to simply as Dussehra Ground. That it is pertinent to mention that 13099
sqm area of this park out of total 18,832 sqm has been utilized for hosting
marriages and various other functions including religious over the past many
years. This Park was handed over by DDA to MCD in the year 1987. That the
Handing Over/Taking Over of the concerned park from DDA to MCD and the
rough sketch of the park is attached as Annexure-R5(Colly). That one portion of
Dussehra Ground is maintained as a Park, with the remaining area divided into 3
sites having ID No.FS/WZ/124/1, FS/WZ/124/2 & FS/WZ/124/3 which are booked

for various marriages, social and religious functions.

10.That a portion of the Park (namely Dussehra Ground) at Vikaspuri has already
been developed as Green in 5734 sqm area with the planting of 408 plants.
Furthermore, during the current monsoon season, a peripheral plantation

consisting of 493 plants has_.:l__);g?gn completed, thereby contributing to the local
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biodiversity. The list of the plants with photographs is enclosed as Annexure-
R6(Colly).

11. That the deponent has duly deposited the cost of Rs. 25,000/- as imposed by the
Hon'ble NGT, in compliance with the order dated 13.09.2024. The copy of the

same is enclosed as Annexure-R7(Colly).

12.That the Deputy Director (Horticulture), West Zone hereby tenders an
unconditional apology for any confusion arising from previous submissions and
reaffirms the commitment of the department to comply with the orders of this

Hon'ble Tribunal.

13.That the contents of this affidavit are true and correct to the best of my

#e27"g). No. 23/2023 ,;s
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VERIFICATION: 8 2024

Verified at Delhi on this ____ day of November, 2024 that the contents of
the above affidavit are true and correct to my knowledge derived from the
official records maintained by the MCD and | believe the same to be true
and correct.

Pu \@mc@ee
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SOUTH DELHI MUNICIPAL CORPORATION
CORPORATION AND COMMITTEE DEPARTMENT
2"° FLOOR, DR. S.P.M. CIVIC CENTRE,
MINTO ROAD, NEW DELHLI.

No.F.33/Corp. Committee/SDMC/ B\’B /C&C - Dated: 28.03.2022

A copy of the Corporation Resolution No. YYF  dated 09.03.2022 received from the
Municipal Secretary Office, SDMC is forwarded for further necessary action. '

The relevant file in Duplicate of the case is also attached.
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Item No. 6 :— Re-framing/Re-visiting the booking policy for booking of parks for marriages
etc. and religious functions in the parks under SDMC.

() Commissioner’s letter No. F. 33/Hort./SDMC/961/C&C dated 18-1-2022.

The orders of the Hon’ble Supreme Coust of India in the matter of M.C, Mehta V/s. Union of
India & Ors. in LA. No. 34 in W.P.(C) No. 4677/1985 wherein it has been directed that :—

(1) The use of parks by the MCD, the NDMC and the DDA for. the purposes mentioned
.. above shall not be permltted more th'm 10 days in a month In ot11e1 words, when any.of
the Desxanated Parks is used for such purposes ]0 days ina month no funcuon lhcrca[‘tcn
shall be permitted during the remaining 20/21 days.

(2) The MCD, the DDA and tlie NDMC shall make endeavor to construct community halls
for the purpose of marriages etc.

(a) “The number of Palks mdlcated by ﬂle 3 ‘authorxtles used for marua"es etc shall be
reduced by 30% by it une 30 1697, In-other words, by ‘the end of December, 1997, the use
of the Parks for mamage ete, shall be reduced by 50%. The authontles concemed shall

. and also stopplno Ihe use of the Parks f ] .,a
Tlns may be” monitored further by ﬂus Court in January, 1998

@ We dlrect That no treegshall be cut from any of the Parks for any purposes spccnlly to

In tlns 1egard itss: submxtted ﬂnt lhe Corpomtzon vide 1ts Resolutlou No 64 d'\ted 10- 9-2012

regarding Cclcbr'mon ofLDurga Plua 'md Other rchglous functlons in Parks of undm SDMC. resojved
that:—

Para No. 4 — leere w:Il 1o, groun(I rent for bool;mg upto_“J 5 (Iays {wluclt mclmles 1Inys required
for preparatlou (m{l (Ilsmantlm of Pu_/a I’mm’al etc ) Beyoml I 5 (Iav.i“ ﬂza concer'ne(l
soc:efy will pay @ gronml renl of Rs 4 000/-~per tlay m case of park is ;not in ﬂw list
of onling bookmg T case fl:e park zs avalIabIe in ilze IlSl qf onlme baa]nng, f/:e rate
clmrges for rellgwus purpose beyoml Io (Iays af booking will be (/;e uarmal ra!e of
park boakmn alrea((v prescrlbed for Itol{lmg prlvate ﬁmclwns IIowaver, in each
case of bookmg fallowm clmr"es will be paid by aIl —

(1) ,chem:e }"ee—Rs ] 000/- (Rs one ti:onsmul only s
()

Cle{mmg Clmrges (awards cleamng afrer rl:e soc:erv Jeaves, ﬂ:e parks—

complefzon of ferns. nml candzt:ons)
Co l\Iﬂrch-ZO"Z/SDl\'IC[ZO]

VRN

(iii) Secnnfy Depos:t—Rs, ¥y 0 000/— (Rs. ten 1Izousmzrl onb ) (qumulable -on succesvfnl _
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In this regard, it is submitted that Special Leave Petition has been filed in the Hon’ble
Supreme Court of India against impugned final judgement and order dated 4-2-2021 in O.A. No. 515/2019
passed by the National Green Tribunal and the matter has been listed on 2-8-2021 and heard in the matter
of i—

North Delhi Municipal Corporation (CA D. No. 15182 of 2021) & South Delhi Municipal
Corporation (CA D. No. 15754 of 2021){Petitioner(s)} V/s. President, Budhela Welfare Assocxatlon &
Anr, {Respondent(s)} in Civil Appeal No: 4638/2121 - :

Issue notice to the respondents

~Mr.. Tushar, Mehta, Learned SOhCltOI‘ .General of India appearmcr on behalf of appellants
submits that the judgement’ and order under- appeal hds begn passed without notice of the appellants. North
Delhi Municipal Corporatlo,n CA. D. No. 15182.0£2021) & South Delhi’ Mummpal Corporation (CA D.
No. 15754 of 2021): Accordmgly,“there be‘ stk y O operatxon of the judgément and order under appeal.
1t is made ¢léear that the.directions of the:Conrt: Mehta V/s.;Union of Indla reported in (2009) 17
SCC 683 with' regard toithe ise- of par] <5.sh: mctly ‘e adhered to, and i it no. cn‘cgmstances shall use of
parks for thé purposes as mentlo ted in't udgement be permitted for more than 10 days in a month,

She Parveen Swarup, Mpl.' énior dvi ate for North & Souith Delln Mumcjpal Corporations
¥ 1d .upon thy 'rd s/dn'ectlons of Hon’ble Supreme Court of IndJa 1ssued

oin , perused The use of park
1 days < nly in- a mOnth has beenpropo ‘

C. ana' the DDA for the purposes mentzoned
iore. i, 10 days-ina month." In: other works, when
edxfor ‘such. purposes. 10 days dn -a; month no

d durmg the remaining 20/2: e éys AR

It is also s1gn1ﬁcant tor mentxon ‘here: that the Hon’ble Supreme Court 'expressed requxrement of
reductlon of use of palk 2§ follows i

AR . ‘ G further '1')/ by Decerrber 3] ‘1997 Jn other words, the
Hon ’ble Court directed that beyond ‘Deceriber, 1997, more .than 50/ 15arlcs’ sha?l not -be- used jbr
marriages etc.

Subsequently, the NGT’s order dated 4—17-2021 in; 0 A No 515/‘2019 createo a legal impediment
for use of the parks for the aforesaid: I purposes. However, in the Specxal Leave Pétitions filed by the North
DMC as well as'South.DMC; the.Hon’ble Court stayed operatmn ‘of judgement and order of the NGT"
dafed 4-2-2021 and, reiterated that the directions of the Court-in M.C. Mehta V/s. Union -of India
(SUPRA) with regard to thesuseof parks shall strictly be adhered to and in no cu'cumstances the. park
shall be used fo" more than 10 days ina month

The Municipal’ Counsel Sh Praveen Swarup in his gpinion has, cpmed (page 32/C) that thie
order dated 2-8-2021 passed by the Hor’ble Supremé Court will Hold the fieldill further'drders. Therefore,
the Corporatxon may use the park-as per: the“dlrectlon of the Hon’ble Supreme Coul“r '

I these clrcumstances, Tam ‘ofithe consldered opinion: “ﬂ*a( the; proposai ofithe department
at Point ‘A’ is-in’ conformity’ with the.Court.Ovder but at. the:same timie: the department may like

1o -use fhe.caveat that-the ;permission. for -use shall be sub;ect to. the compl_lance of DDMA and

DPCC ordefs in this regard or any other- law for the time being in for ce.
March-2022/SDMC [ 21|
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’

. In this regard, it is further submitted that the Minutes -of the Meeting of Delhi Development
Authority, Institutional Land Branch, ‘A’ Block, Vikas Sadan, INA, New Delhi-110023 issued under the
signatures of Dy. Director (IL) vide No, F.8(18)15/IL/Pt./2237 dated 7-10-2021 held under the Chairmanship
of Vice-Chairman, DDA on 1-10-2021 at 10-30 A.M. and took cognizance on the matter under Ref. :—
DPCC Circular No. DPCC/CMC-II/NGT/QA No. "S15/21 19/2842—44"ellate(1 13-12-2019, Directions
Uss 31(A) .of the Air (Prevention & Corifrol of . Pollutzo

Act, 1981 .& Ufs 33(4) -of the Water
(Prevention & Conirol of Pollution) Act, 1974 aiid Uls of ] : t'(Proiecrion) Act, 1986, in the

matter of OA No. 515/2019 titled “President, Budhela We'(fdrevAsso,‘ a!fon V/s. GNCTD”,

Sub. :— Regarding booking - of DDA :open Suaces/Parks wxfh resgect 10. order of -Hon'ble
NGT am-l an ’ble Sum’ "me ”Céurt

'inszdep&%oniszde
n "TW T{TI

‘:!_i"ilélbookx g 1Thefim H
'mn'\fﬁ'ﬁctmt es76'f coékms"-' food an‘ir{ilsh’éavasﬁiﬁEZleamngdo« lguxd"ihs”“l m‘gc :md

" the.organiZérs/applicait makeﬂarrangemen ‘for mob Ictoilets facilities- during
the bookiiig period. in: “DRCC ‘Ci ddted 131220197 (Akction’ by :
CE/NZ/RZ/ES/SZ/Dwal- Q. DDAY. *":. - S i

o O R
e e ATy B

mplis
tmie"bemg1

» n 1ssxoncr ‘a8
>fran] ng/ne visiting
ehglous functlons in.the parks under

e
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Resolution No. 417 Resoived that as recommended by the Btanding Committee vide its et
No. 182 dated 23-2-2022 the proposai of the Clommissioner as contained in hiv {ettes
Mo. T 33/Hort./SDMC/I6 H/CLC dated 18-1-2022 regarding Re-framing/re-vissting
the booking poticy for booking of pario tor marriages ete. and religious functions in
the parks under SDMC, as detailed in foresaid letier, be rejected.

The motion was carried.
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SOUTH DELHI MUNICIPAL CORPORATION _
HORTICULTURE DEPARTMENT (HQ) o o
, 3RP FLOOR, CIVIC CENTRE, MUY
- J.L. NEHRU MARG, NEW DELHI-02 k/
2025~ 22
No. DDH/HQ/SDMC/2649520/ 144 3 - Dated (% [([302.2

Sub:- Re-framing/re-visiting the booking policy for booking of parks for
matriages etc. and religious functions in the parks under SDNC.

Please find enclosed herewith six sets of Fair Copies of preamble duly
approved by the Competent Authority regarding the subject cited above for further

necessary action

Encl.: As Above

DD /SDMC

Deputy Director (Hort.YHO
S~uth De'hi Muaicipai Corporation

AQ(C & C)

Req. ID. - PBL/2022/© 0P 4~
Date- 18 /o 1 / 2023
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The Commissioner,

South Delhi Municipal Corporation, -
Dr. S.P.M. Civic Centre,
Delhi-110002. )

The Municipal Secretary,
South Delhi Municipal Corporation,

Dr. S.P.M, Civic Centre,
Delhi-110002.

Sub.:- Re-framing/re-visiting the booking policy for booking of parks for
marriages etc. and religious functions in the parks under SDMC.

The orders of the Hon'ble Supreme Court of India in the matter of M.C. Mehta
V/s. Union of India & Ors. in I.A No. 34 in W.P.(C) No. 4677/1985 wherein it has been
directed that:-

(1) The use of parks by the MCD, the NDMC and the DDA for the purposes
mentioned above shall not be permitted more than 10 days in a month. In other
words, when any of the Designated Parks is used for such purposes 10 days in a
month, no function thereafter shall be permitted during the remaining 20/21 days.

(2) The MCD, the DDA and the NDMC shall make endeavor to construct community
halls for the purpose of marriages efc.

(3) ° The number of Parks indicated by the 3 authorities used for marriages etc. shall
be reduced by 30% by June 30, 1997. In otHer words, by the end of December
1997, the use of the Parks for marriage etc. shall be reduced by 50%. The
authorities concerned shall file affidavits stating the progress in. the projects for
the construction of community halls and also stopping the use of the Parks for
marriages etc. by the end of December 1997. This may be monitored further by
this Court in January, 1998.

(4)  We direct that no tree shall be cut from any of the Parks for any purposes,
specially to facilitate the holding of these function etc.

In this regard, it is submitted that the Corporation vide its Résolution No. 64
dated 10/09/2012 regarding Celebration of Durga Puja and other religious functions in
Parks of under SDMC resolved that:-

Para No. 4:- There will no ground rent for booking upto 156 days(which includes
days required for preparation and dismantling of Puja Pandal efc.). Beyond 15
days the concerned society will pay a ground rent of Rs. 4000/- per day in case of
park is not the list of online booking. In case the park is available in the list of
online booking, the rate charges for religious purpose beyond 15 days of booking
will be the normal rate of park booking already prescribed for holding private
functions. However, in each case of oooking following charges will be paid by
all:-



() Licence Fee — Rs. ',AA'!ZS. ‘One thousand only),

(i) Cleaning Charges towards cleaning after the society leaves the parks
— Rs.-1,000/-(Rs. One thousand only),

(iii)  Security Deposit — Rs, 10,000/-(Rs. Ten thousand only)(Refundable
on successful completion of terms and conditions).

In this regard, it is submitted that Special Leave Petition has been filed in the
Hon'ble Supreme Court of India against impugned final judgment and order dated 04-
02-2021 in O.A. No. 515/2019 passed by the National Green Tribunal and the matter
has been listed on 02/08/2021 and heard in the matter of:-

North Delhi Municipal Corporation(CA D. No. 15182 of 2021) & South Delhi
Municipal Corporation(CA D. No. 15754 of 2021){Petitioner(s)} V/s. President Budhela
Welfare Association & Anr.{Respondent(s)} in Civil Appeal No. 4638/2121:-,

Issue notice to the respondents.

Mr. Tushar Mehta, learned solicitor General of India appearing on behalf of
appellants submits that the judgment and order under appeal has been passed without
notice of the appellants. North Delhi Municipal Corporation(CA D. No. 15182 of 2021) &
South Delhi Municipal Corporation(CA D. No. 15754 of 2021). Accordingly, there will be
stay of operation of the judgment and order under appeal. It is made clear that the
directions of the Court in M.C. Mehta Vs. Union of India reported in (2009) 17 SCC 683
with regard to the use of parks shall strictly be adhered to, and in no circumstances,
shall use of parks for the purposes as mentioned in the said judgment be permitted for
more than 10 days in a month.

Sh. Parveen Swarup, Mpl. Senior Advocate for North & South Delhi Municipal
Corporation has given the legal opinion and stands upon the orders/directions of
Hon'ble Supreme Court of India issued on dated 02/08/2021.

In this regard, it is submitted that the matter has also been got examined by the
Chief Law Officer/SDMC and it has been opined that:-

The proposal of Director(Horticulture) at point ‘A’ may kindly be perused. The
use of park for marriages and religious functions etc. for 10 days only in a month has
been proposed.

The proposal of the department is in conformity with order dated 06/12/1996
passed by the Hon'ble Supreme Court in the case of M.C.Mehta Vs Union of India.
Para 1 at page 4/C is being reproduced for ready reference:;

“The use of part by MCD, the NDMC and the DDA for the purposes mentioned
above shall not be permitted more than 10 days in a month. In other works, when any
of the Designated Parks is used for such purposes 10 days in a month, no function
thereafter shall be permitted during the remaining 20/21 days”,

It is also significant to mention here that the Hon'ble Supreme Court expressed
requirement of reduction of use of park as follows:

30% by June 30, 1997 and further 20% by December 31, 1997. In other words,
the Hon'ble Court directed that beyond December 1997, more than 50% parks shall not
be used for marriages etc.
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Subsequently, the NGT's orde4’é§04/12/21 in O.A. No. 515/2019 created a
legal imwediment for use of the parks for the aforesaid purposes. However, in the
Special Leave Petitions filed by the North DMC as well as South DMC, the Hon'ble

Court stayed operation of judgment and order of the NGT dated 04/02/21 and reiterated
that the directions of the. Court in M.C. Mehta Vs. Union of India (SUPRA) with regard to

the use of parks shall strictly be adhered to and in no circumstances the park shall be
used for more than 10 days in a month.

The Municipal Counsel, Sh. Praveen Swarup in his opinion has opined (page
32/C) that the order dated 02/08/21 ‘passed by the Hon'ble Supreme Court will hold the
field till further orders. Therefore, the Corporation may use the park as per the direction
of the Hon'’ble Supreme Court.

In these circumstances, | am of the considered opinion “that the proposal of the
department at point ‘A’ is in conformity with the Court Order but at the same time
the department may like to use the caveat that the permission for use shall be
subject to the compliance of DDMA and DPCC orders in this regard or any other

law for the time being in force”.

in this regard, it is further submitted that the Minutes of the Meeting of Delhi
Development Authority, Institutional Land Branch, ‘A’ Block, Vikas Sadan, INA, New
Delhi-110023 issued under the signatures of Dy. Director(lL) vide No.
F.8(18)15/IL/Pt./2237 dated 07/10/2021 held under the Chairmanship of Vice Chairman,
DDA on 01/10/2021 at 10:30 A.M. and took cognizance on the matter under Ref: DPCC
Circular No. DPCC/CMC-I/NGT/OA No. 515/2019/9842-44 dated 13/12/2019,
Directions u/s 31(A) of the Air(Prevention & Control of Pollution) Act, 1981 & u/s
33(A) of the Water(Prevention & Control of Pollution) Act, 1974 and u/s of
Environment(Protection) Act, 1986, in the matter of OA No. 515/2019 titled
“President, Budhela Welfare Association Vs. GNCTD".
Sub: Regarding booking of DDA open Spaces/Parks with respect to order of
Hon’ble NGT and Hon’ble Supreme.Court,
and which has been received by the office of Horticulture Department(HQ)/SDMC vide
Diary No. DOH/Hort/HQ/SDMC/1782 dated 21/10/2021.

It is reiterated that the matter has been discussed, decided and action points
have also been set in the aforesaid meeting held on 01.10.2021 and are as under:-

Discussion, Decision and Action points:-

1. LD to seek clarification from DPCC whether Circular dated 13/12/2019
includes sites other than parks and green(Action by : Director{IL), DDA.

2. DDMA order dated 30.09.2021 prescribing “Fair/Melas/Food Stalls(inside &
outside the venues)/Jhoolas/Rallies/Processions will not be permitted
during Festivals in Delhi” to be complied with while allowing booking of
open spaces. Moreover, while booking the function sites of DDA, the
applicant will not be allowed to do any activities of cooking of food and
dish washing leading to liquid discharge and the organizers/applicants to
make arrangement for mobile toilets facilities during the booking period in
view of _the DPCC Circular dated 13/1272019(Action by:
CE(NZ/RZIESISZ/Dwarka/HQ, DDA).




T 449

N

Keeping in view of the above, the department proposed the following:-

To continue to adhere with the directions of the Hon'ble Supreme Court of india
that the use of parks for marriages etc. and religious functions may be allowed
for 10 days in a month only so that the aesthetic uses of the Parks cannot be
curtailed but at the same time the department may like to use the caveat that the
permission for use shall be subject to the compliance of DDMA and DPCC orders

in this regard or any other law for the time being in force.

To comply and incorporate the DDMA guidelines issued vide DDMA order dated
30.09.2021 into Municipal Park Booking Guidelines prescribing “Fair/Melas/Food
Stalls(inside & outside the venues)/Jhoolas/Rallies/Processions will not be
permitted during Festivals in Delhi” to be complied with while allowing booking of
open spaces. Moreover, while booking the function sites of SDMC, the applicant
will not be allowed to do any activities of cooking of food and dish washing
leading to liquid discharge and the organizers/applicants to make arrangement
for mobile toilets facilities during the booking period in view of the DPCC
directions & minutes dated 13/12/2019.

In view of the above, the preamble may be placed before the Corporation

through Standing Commiitee for accord of approval please.

.@4 9
Addl. Commss}oner(Hort.)
For Commissioner
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As desired loy the be‘puty Commissioner West Zone MCD:-

‘In the iristant case, itisto submlt that as per the detalled note of the
concerned Section’ Oﬁ'cer(Hort) West Zone, MCD and is self explanatory
‘and placed at page 1/N-03/N of the file. As per the report, the Horticulture
* Department, West Zone MCD has an-option of forfeltmg of Secunty Money
only. of both the bookmg parties namelv - )

i) sh. Mool Chand, Trustee, Gyan Sarovar Charitable Trust,
DG-3/148, Vikaspuri, New Delhi,

). Sh. Sat Narayan, Lok Jan Kalyan Sewa Samiti(Regd.), M-
431, Shakprpur, Anandvas, New Delhi-110034.

In this regard, it ig.further submitted that the ‘Hon'ble Nationa) Green
Tribunal in its Order dated 18.10.2023 in- Q.A.N0.642/2023
(LA No.781/2023) directed and it is reiterated as under that:-

1. In this original application, the Residents Welfare Association of
FBleck of Vikas Puri has made the complaint that the permission for
various functions at smt. Bharpai Devi Jindal Vatika, also known as
Dussehra Ground, located in the vicinity of F-Block, Vikas Puri, ‘New

SD.M.C. | . Delhi is being " granted by -the authorities in Vviolatiori of .

environmental laws and the orders. passed by the Hon'ble: SUpreme

Court and NGT )

2. As per the allegation the reSpondent authorities are permitting

- various functions including marriage functlons in the park wherein

the function organizers/tent owners takeover the entire park thereby

restricting the’ right of the residents to use the park. After the
function, no cleamng of the park is done.

. -3, It is also alleged that no measures have been taken to follow the
guidelines in respect of solid waste management, water pollufion,
air pollution, etc. and that the function. s0 arganized in the park
create noise pollutlon disturbing the fife of the nearby residents. It is
disclosed in the appllcatlon that even the Superintendent of the

. MCD park has filed a complaint with the Vikas Puri Police Station
alleging that the park does not get vacated from the grip of the

- function organizers and no action lstaken , . - ‘

4, The submrssnon of Counsel for the appllcant is that in terms of ‘
o judgment of the. Hon'ble Supreme Court in the case of M.C. Mehta
"-vs. Union of- lndla & Qrs. reported in (2009) 17 SCC 683, the use of

parks- by MCD;" NDMC and DDA for the purpose spemf’ ied in the
said judgment shotld’ not be permitted more than 10 days in a
month and. no_ function thereafter should be permitted during the
remalmng 20/21 days In this regard, he has also placed reliance
upon' the mterlocutory order of the Hon'ble- Supreme Court dated-
02.08. 2021 passed in Civil Appeal Diary’ No(s) 15182 of 2021,
North Delhl Municipal Corporation vs. _President Budhéla Welfare
Assocratlon ‘& Anr. The submission of Counsel for the applicant is
that. though repeated complaints were made to different authorities
but till now, no action has been taken.

Ty " TRUE COPY
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The allegation made in the OA clearly reveals that & Sitistatitial
issue relating.to environment is involved and authorities are
required to take appropriate”action in-accordance. with the judgment
of the Hor'ble Supfeme Court as well as th.e existing rules -and

regulations of the,MQD.‘

Hence, we direct the Director; Hotticulture Department of MCD
(West _Zone) i.e. Respondent. No. 1 to_carry out. the spot
inspection of the park in question,” ascertain the correct
position in_respect .of allotment of the park ahd jts ‘use for
different functions on the basis of the record as also the other .
material - collécted during the - spot inspection and take
appropriate remedial measures to- ensure due compliance of .
the judgment of the Hon’ble Supreme Court and the applicable
rules_and regulations of the MCD. Let this exercise be
completed within.a period of three months from foday.

Respondent No. 1 will submit the action taken report before
the Registrar . General ' of _this Tribunal by e-mail .at
iudicialngt@gqov.in ~ preferably in_the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF. If
found necessary, the matter will be listed before the Bench for

- consideration. : - : ° L o

' OA is accordingly disposed off.i

A copy of this order be forwarded to the Director, Horticulture - :
Department of MCD (West Zone) by e-mail for compliance. 'A . |
“inspection. was carried out on dt.25.10.2023 by the then by.
Director (Hort.) at Bharpai Devi Jindal Park, F Block Vikds Puri and
found commercial activity in the park.

Keeping in view of the above, it is ‘proposed that the security
money {Rs. 30,000/-+ 30,000/- respectively = Rs. 60,000/-(Rupees
Sixty Thousand Only)} be forfeited from the both the booking parties

‘ .namely:- ’
Sh. Mool Chand, Trustee, Gyan Sarova
DG-3/145, Vikaspuri, Néw Delhi, '

! r Charitable Trust,

Sh. Sat Narayan, Lok Jan Kalyan Sewa Samitj
431, Shakurpur, Anandvas, New Delhi-110034.

ii). (Regd.), M-

iii)' The Action Taken Report be submitted within 03 monthsi{by
the Dy. Director(Hort.), West Zone

: ».MCD through e-mail be
complied with accordingly. o S

Submitied for kind information pl.

Section Offie (Horf.), o
West Zone, MED
Section Officer (Host.
West Zone, MCB

T -

ITBCtor {Heit,)

We.stzone, MCD
R ;18 A k£ Wl@one@g%
. . ‘, X
West Zonel MCD 12.12.20

DCIW./ /4/I M

il
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HORTICULTURE DEPARTMENT WEST ZONE
4" FLOOR, NIGAM BHAWAN,

Wi R2 . |3
MUNICIPAL CORPORATION OF DELHI (@

RAJA GARDEN, NEW DELHI -110027 T 8
No. DDH/WZ/MCD/2024/ _15_ 1 . Date: 1| Q ) jo ,2/0741

Warning Notice

This letter serves as a formal warning regarding the handling of compliance
matters related to the Hon'ble National Green Tribunal (NGT), specifically
concerning the Bharpai Devi Jindal Vatika (also known as Dussehra Ground) in F-
Block, Vikas Puri in O.A. No.642/2023 and Execution Application No.15/2024.

Despite the timely initiation of the proposal on, 12" December, 2023, for the
forfeiture of security money following the inspection of Bharpai Devi Jindal Vatika,
also known as Dussehra Ground, on 25" October, 2023, as part of the action taken
report in compliance with the Hon’ble NGT order dated 18.10.2023, the file remained
unaddressed by you after receiving the necessary approval from the Dy.
Commissioner, West Zone. The undersigned was not informed of the file's return
after approval. Furthermore, the action taken report was neither filed before the
Hon'ble NGT through the Registrar General of the Tribunal at judicialngt@gov.in nor
it was provided to the undersigned, despite the explicit directions provided by the
Hon’ble NGT. :

This negligence has resulted in filing of Execution Application No.15/2024 by
the applicant RWA due to non-filing of action taken/ compliance report and also led
to significant repercussions from the Hon'ble Court, including stern admonishments
and financial costs imposed on the undersigned, despite the department’s good
intentions to adhere to the Hon’ble NGT's directives. Also, it has been noticed that
none of you appeared/attended the hearing in the abovestated execution application
on 28/05/2024. Also, the Municipal Counsel was not properly briefed in the matter
which led to the misstatement regarding park/ground before the Hon'ble NGT.

You are hereby -cautioned that further lapses in managing court-related
matters will lead to serious consequences for the officers involved, including
potential disciplinary action without further notice. A written explanation for these
oversights must also be submitted to the undersigned within 2 days from the dafe of

this notice. O
W C. '
‘G\O( \\\O:JQ” _____ - PK@O{(,QQ‘
. e J"i p%/mo ________ : Dy. Director{Hort.) -
RS AR : West Zone: MCD

1. Sh. Surender Si.ngh, Asstt. Director(Hort.), West Zone Qe
2. Sh. Dharam Prakash, Asstt. Section Officer M N\

4 \’W,\,v
| D"W\ e
Copy to:
1. Deputy Commissioner, West Zone for kind information.

2. Director-in-Chief(Hort.) for kind information.
\ 3" Director(Hort.)-1I for kind information.
P
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No. AG(Hort,/HQIMCD/ 2023-24/ }] %3~

MUNICIPAL CORPORATION OF PELHI

HORTICULTURE HEADQUARTER
L.L. NEHRU MARG, NEW DELHI-110002

OFFICE ORDER

are made with immediate effect:

%GW%%@« -

ONE RARTH ¢ SHK RARILY + SHE PYTURS ’

Dated.19.10.2023

: In order to streamline the Horticulture Department following transfer posting of by.
Director (Horticulture)

'S, | Namaof Pregant New Asslgnment/ Charge Salary from
No. DDH Asslgnment o ) &
1, |sh.\. 1. West Zone -1. Rohinl Zone Civil Line -
Sathish 2. 'NajafgarhZone | 2, Narela Zone Zéne
Kumar 3 ﬁgf_‘;?;ég"“z 3. Civll Line Zone :
- 5 HQ- 4, City S. P. Zone
6. All Projeots under
Dir(Hort)!l
7. Planning Section of o
Hortlculture Deptt. ) - L.
2. {Sh.P.K ~ }].1. South Zonaw N 1, South Zone HQ
| Banerjes -2» Central Zone 2. CentralZone
' 3. HQ-Il " | 8, WestZone
- 4, - All Projects under 4. Najafgarh Zone
@ o Dlr.(HOI"(.)-II' 5. HQ -“
8. Qually Controlof 1 6. Al Projects under Dir.(Hort,)-ll *
. Department 7. Quallty Control of Hortlculture
-y ' Department
3 |Sh K.P 1. KarolBaghiZone |1, Karol Bagh Zone Karol Bagh
Sharma 2. g::gav Puram -1 2  Keshav Puram Zone Zone
3. CliyS.P.Zone 3; 'ﬁg‘dara (North) Zone
4. ClvllLing Zona 6. All Projects under Dir(Hort)-I,
_ 8. Plannirig Section of Hortlculture
‘ Department
4 fhl.,Keshav 1 ggahdara (North) | 1, Shahdara (South) Zone Shahdara
a3 ne -
2. Shahdata (Sauh) ' - (South) Zone
One : :
"Thls issues wnth the approval of the competent authority. '
o >

All Concerned,

Copy to

_;gocn_ugam-hwm_;
= lroc oo

— e
Lol e

Asstt, Comm!ssioner\(ﬁort.)HQ

Addltionat Cormmlssloners (Hort.) for kind Information please,

PS to Commisslonar, MCD for Infqrietion of Commlasloner. MeD.
Director-In-Chlsf for Information please, ,

All Zdnal Dy, Commissioners B
Director (Hortlculture)-1

Director (Hortloulture)-ll

B&FO+MCD

S

Al Asst, Dlrectars (Horliculture) 998~

Accounts Officer (HQ)

AAQ, 2Hort JHQ

AS.0. (Hot)HQ,
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Details of Plantation Carried out in Dussehra Park during Monsoon Season 2024

S.No. | Name of Plant Qty.
1. | Cactus - 30
2. | Papdi 121

3. | Bougainvillea 8
4. | Sehjan 13
5. | Pilkhan 37
6. | Neem 12
7. | Vernonia 54
8. | Bargad 5
9. | Peepal 21

10. | Jamun 5

11. | Acacia 13

12. | Kachnar 23
13 | Arjun 4
14 | Aam 10

15 | Alstonia 2
16 | Nimbu - 4
17 | Gudhal 13
18 | Gulmohar 7
19 | Jhatroopa - 8

20 | Ashok 3

21 | Champa 15

22 | Bakayan 17

23 | Dracaena 3

24 | Kaner 14

25 | Molasri 28

26 | Harsingar 1

27 | Sheesham 1

28 | Safeda 11

29 | Kikar 3

30 | Sehtoot 1

31 | Imli —_ 4

32 | Jangal Jalebi 1

33 | Amrood 1

i Total: 493 nos.

PK @me@eﬁ, /’b/.

oowr/wz /M(.D. < ok us meD
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Details of Plants in Tikona Portion within Dussehra Park maintained as Green

o
p4
0

©[R| N0 01 (0N = €

Name of Plant Qty.
Bargad 5
Neem 21
Gudhal - 69
Kaner 16
Jatropha 30
Papdi 45
Jangal Jalebi
Marod fali
Safeda
Kadam
Bakayan
Sheesham
Ashoka
Hamelia
Sehtoot
Kachnar
Vernonia
Semal

Alstonia
Gulab

Champa
Chandni
Ficus
Calliandra
Muraiya
Motiya
Cactus
Pilkhan
Aam
Kikar
Belpattar
Narangi
Harsingar .
Mor Pankhi
Raat Rani
Dracenea
Khajoor
Amrud
Palm
Anar
Shami
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Total: 408 nos.
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To

The Registrar General

National Green Tribunal

Principal Bench -
Faridkot House, Copernicus Marg
New Delhi — 110001

Subject: Submission of Bank Demand Draft in Compliance with Order dated
13.09.2024 in Execution Application No. 15/2024.

Respected Sir/Madam,

I, Pijush Kumar Banerjee, Deputy Dire¢tor Horticulture, West Zone, Municipal
Corporation of Delhi (MCD), am submitting herewith a Demand Draft of Rs. 25,000/~
(Rupees Twenty-Five Thousand only) in compliance with the order dated 13.09.2024,
passed by the Hon'ble Tribunal in Execution Application No. 15/2024, arising out of
Original Application No. 642/2023.

The details of the Demand Draft are as follows:
Draft No.: 269382 .

Date: 27/09/2024
Bank Name: CANARA BANK

Amount: Rs. 25,000/- (Rupees Twenty-Five Thousand only)

In favour of: REGISTRAR GENERAL NATIONAL GREEN TRIBUNAL NEW
DELHI

Kindly acknowledge the receipt of the same.

Thanking you,

Sincerely,

-

PhfBeneifee.

(PIJUSH KUMAR BANERJEE)
Deputy Director Horticulture

West Zone, Municipal Corporation of Delhi (MCD)
Contact No.+91-9717787494
Date: 27/09/2024

TRUE COPY
w/-
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